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annlied . to  the anniicantsa without hearing. The
appiicants have siso chatlanged the findings of the
Princinal mkench- on merits.  The resnondent department,
1.a. Customs. Central £xcise and Income tax have' nleaded
that since the Staff selecth ion has revisad the
1iat. Lhay 'sav;f o other altarnative but to tarminate
.tne garvices of who dc find in m?:at:
N————

Evan in the case of those appiicants where the applicants
have bean allotted different department Than where The)y
are at present working. the concerned deparimani where
thewaére working at present rave 133 termination
order.
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implamentation of the Principal Rench iudgement. The
department is obliged to ohey the Principal Rench
Judgement as reguired by the law and tha departments are
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